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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NE\11 DELHI 

OA NO. 2606/2003 

1his the Z6th day oi' May, Z004 

HON BLE SH. V.K. MAJOTRA, VICE CHAIRMAN (A) 
HON.BLE SH. KULDIP SINGH, MEMBER (.J) 

Sh. Bimal Singh, 
son of Sh. Mangal Sinqh, 
rfo House No.400, New Govind Puri, 
Kanka1· Khe1·a, 
Meer·ut Cantt 
Meerut (UP) Pin Code 25S 001. 

IBv Advocate: Sh. R.K.Sarkarl 

V er .sus 

Union of India through 

Secretary, 
Mini.strv of Oei'ence, 
Sou t.h Block, 
New De 1 hi -1 1 0 0 1l • 

l. The Controller General of Defence Accounts, 
(Ministry of Defence), 
West Block, 
R. K. Pur am, 
New Oelhi-110066. 

3. The Controller of Defence Accounts, 
Office of the Princioal Controller 
of Defence Accounts, 
6 Block Hutments, 

K. Kamra j Marg, 
New Oe 1 hi- I I 0 0 I I • 

4. The Controller of Defence Accounts !Training>, 
Meerut Cantt 
MeenJt. (UP). 

(Bv Advocate: Sh. Bhaskar Bhardwaj) 
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By Sh. V.K. Majotra, Vice Chairman (A) 

Learned counsel heard. 

2. At the outset learned counsel of the respondents has 

raised two preliminarv objections:-y 

I 



( i ) As 

OA-1015/2000 had been filed and disposed of bv the Allahabad 

Bench of CAT on 15.2·.2001 (Annexure A-16i, this Bench of C/\1 

has no territori.al. jurisdiction in the matter. 

(iilAlthough remedy of revisi.on is avai]able under tne 

relevant Rules applicant has not filed any revision against 

the appellate order dated 24. 10.2002 IAnneux1·e A-ll. 

3. As the Appellate Order (Anne:.:ure A-2i, has been oassed bv 

Controller General of Defence Accounts who is locat.~:'ld at New 

Oelh.i, no valid object.ion can be there regarding terr.i toriai 

jurisdiction of this Bench under CAT Procedure Rules, 1987. 

As such objection regarding territorial jurisdiction is 

rejected. 

q, Admi t.t.edlv, applicant has not filed anv revision oeci t.ion. 

In our view ends of justice would be met if the aoplicant. is 

allowed an opportunity of filing a revision petition within a 

oeriod of one month from now, whereafter resoondents can have 

a period of 45 days to disoose of revision petition to be 

filed by the aoolicant. Ordered accordinglv. Hevi.s:i onal 

authority shall not. have anv objection for filing the revision 

oetit.ion at this late stage. Accol-dingly, OA is disposed of 

with the above observations/directions. 

KULDJP SINGH 
Member I J) 

sd' 

( V.K. MAJOTRA I 

Vice Chairman IAl 




